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SECURITIES AND EXCHANGE BOARD OF INDIA
NOTIFICATION
Mumbai, the 8" April, 2008

Notification under sub-regulation (1) of regulation 2 of the Securities and Exchange
Board of India (Mutual Funds) (Second Amendment) Regulations, 2007 and regulation
2 of the Securities and Exchange Board of India (Foreign Institutional Investors)

(Second Amendment) Regulations, 2007

No. LAD-NRO/GN/2008/01/122441. - In exercise of the powers conferred by sub-
regulation (1) of regulation 2 of the Securities and Exchange Board of India (Mutual Funds)
(Second Amendment) Regulations, 2007 and regulation 2 of the Securities and Exchange
Board of India (Foreign Institutional Investors) (Second Amendment) Regulations, 2007, the

Board hereby specifies 21° day of April, 2008 as the notified date for the purposes of —

() sub-regulation (1) of regulation 2 of the Securities and Exchange Board of India
(Mutual Funds) (Second Amendment) Regulations, 2007; and
(b) regulation 2 of the Securities and Exchange Board of India (Foreign Institutional

Investors) (Second Amendment) Regulations, 2007.
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